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A, Jaya Singh - ' = .+ Applicant.

Vs
1. The Unioen of Indiz, Rep.by
* "its General Manager, SC Rly,
Secunderabad, ' _

2. The Sr.Divl.Personnel Cfficer,
SC Rly, Guntakal.

3. The Addl.Divl.Manager,

SC Rly, Guntakal.@ - Respmnéents.
Counczel for the”applicaﬂi $ Mr. v,Krishna Rao
Counsel for the respondénts $ Mre J.R.Gopala Rao
CORAN:

THE HCR'BLE SHRI JUSTICE EOGQSAK$Eﬁ& 3 VICE CHAIRMAN |

THE HON'BLE SHRI R. RANCARAJAN ¢ MEMBER (aDMIN.)
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Oral Order (Per Hon'ble Shri R,Rangarajan, Member (Admm.)

Heard Mr. V.Krishna Rae, learned counsel for

applicant and Mr. Krishna Mohan for Mr. J.R.Gopala Rap,

learned counsel for the respendents,

2, The applicant while/was serving as a Khalasi,

the

was

placed under suspensicn as it is alleged that he was involved

in a criminal case on 23-3-1981.

The lower Court convicted him

for

for offence under section 302 of IPC and sentenced hin/life

on

imprisenment.
the High Court by its judgement asated 6-7-83 get zsid
conviction and sentenced him for having found him guil
of fence punishable under section 352 of 1PG. The appl
removed from service w.e.f. o1gt December 1981. He fj
803/92 op the file of this Bench challenging the remov
OA was disposed of by order dated 31-1-95 directing tH

Manager to reconsider his revisien order dated 16=-2-82

But that cenviction ywas reviewed 4n apjeal and

the
ty of
icant was
led OA No.
al. That
e General

in the

light of the cobservaticn made in that OA and to pass #ppropriate

orders within a perioed of two months frem the date of
of a copy of th§%}order in the above referred OA. The
Manager in pursugnce of the above direction passed the
order No.P.9G/D&A/GTL/J/259 dated 30-(08-95 (Annexure«l

his appeal ggainst the remdval,

3. . Aggrieved by the above, he has filed this OA
setting aside the order of the R-2 in this OA aated 30
(Annexure-III) and for a further directicn to the resp

to reinstate him with all consequential benefits,

.
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4. The impugned order of R-2 gated 30-08-95 was
This order cannot beasaid te be an order issued without
thfough tﬁe facts and other judgements oqgéﬁh in the Hi
and Sessions Court in the Criminal case. R-2 had alse
account the ebservation made by this Tribunal in 0A.503
came to the conclusien that the applicant is net a fit

be retained in service,

categorically stated that as the applicant had undergeong

for @ perieod of two yearg the Crurt ggzme to the conclus
'~ was not necegsgry to further gentence him with imprison
R-2 had reascned that as the'gpplicant aid underge impr
' for the offence committed by him, he is not a suitable
be retained in service.

Even in the order e¢f the OA,N¢g

removal order wasS not get gside, In that OA it wgs onl

QCy

In para-2 of tﬁe impugned orde

perused.
going .
gh Court
taken into

/92 and

impriscnment
ion that it
ment or fine.
isonment
perscn te
.503/92 fhe

y directed

R-2 to reccnsider the issue on the facts of this jce $nd abo

taking inte acceunt the other circumstances which 1efd

impriscnment including the observations made in the ref

to his

‘erred OCA.

R-2 judiciocusly considered the case as seen from the i
order all the facts and circumstances of the case and
judicious conclusion that the applicant is not a fit
be centinued in railway service. The impugned order cl
the reasons for ceming to that cenclusien and hence Chf

that order cennet be up held.

In the result, the OA isdismissed at the adp

m\/

(B.C. Saksen@
Vice Chairman

5.

stage itgelf as having no merits. Ne costs,

(R. Rangarajan)
Member(Admn.)

Dated : The 26th August 1996,
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Ceny tei~

1, The Cen=ral Manager, geuth Central Railway, Unjien ef India,
secunderabad,

2. The sr, Divl. persennel Officer, S.C.2ly, Gun akal.
3, The addl. Divl, Manager, S.C.®ly, Guntakal,

4, One cepy te Sri. v.Krishna Rae, advecate, CAT Hye,

5. One cepy te Sri. J.R.Cepala Rae, sc feor Rlys,| CAT, Hy¢.

6. One xpx ceesy te Library, CAT, Hyd.

7. One spare ceny,

»am/-
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